CENTRAL ADMINISTRATIVE TRI BUNAL

PRINCIPAL BENCH, DELHI

0.A No. 652/93 198
T.A. No.
DATE OF DECISION__ 23-3=1994
Mre. Vyas He Chandulal _ Petitioner
U e el indians bame Tl S
ire P.He Pathak ~ Advocate for the Petitioner (s)
Versus
Union of India and Others L ‘Respondent
ir. a4kil Kureshi Advocate for the Respondent(s)
Mr. Akil Kuresh
CORAM .
The Hon’ble Mr. N.Be. Patel Vice Chairman.
The Hon’ble Mr. K. Ramamoorthy Member (A)

1. Whether Reporters of Local papers may be allowed to ;
see the Judgment ? r\lQ

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of
the Judgment ?

4, Whether it needs to be circulated to other Benches of
the Tribunal ?




: Santhali,
{dae Jasdan, Dist.: Lajkot aApplicant
Advocate Mr.PesHePathak
versus

l. Union of India,notice
to be served through
stmaster General,

Kha
Ahmedabad.

2. Superintendent of Post Office,
Gondal Division,

Gondale Kespondents
aAdvocate lre.akil Kureshi

OFAL JUDGHMENI

OeAos652 of 1993

Date : 23-3-94

Per Hon'ble shri .N.B.Patel Vice Chairman

The reply discloses that the
applicant's appointment was purely ad hoc till a
regularly selected person was available, It is
also clear that regular selection process was held

and at the said process the applicant was also
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